Annexure - 5

Date of Commencement of
Name of Corporate debtor M/ Easun Reyrolle Limited Liquiidation 16.12.2019 List of 07122023
Uit of operational creditors (Government dues)
“Amountin Rs
Detal of Claimant Detall of Claim Receved Detal of caim admitied
‘Amount
Amount of
covered by Whether %share - mountof Amount of
siNo Date of Amount of claim | Nature of tien or fien/ Ol onngee | 2 mutal | Amountol | er Remarks, ifany
Department Government Amount claimed dmitted ) N attachment amount claim dues, that | Claim Rejected| e .
receipt admitte [ At | removed? | ofdaims may be setoff
pending (Yes/No) admitted
disoosal
1) Verified with the books of accounts and other supporting
documents
Government
26 | Assisstant Commissioner of Commercial Taxes. o 08.03.2022 111,715 111,715 0,000186386 - - 2) Claim admitted under Government Due category
3) The claim is admitted in full for Rs.1,11,715/- under section
30
1) Verified with the books of accounts and other supporting
documents
Government
114 | Assisstant Commissioner (ST), Alwarpet Assessment Circle o 17.03.2022 557,47,751 5,57,47,751 0093009694 - - 2) Claim aditted under Government Due category
e 3) The claim is admitted in fullfor Rs. 5,57,47,751/- under section
s3(1)()
1) Verified with the Order dated 19.03.2020 for FY 2015-16
133 | Deputy Commissioner of Commercial Tax (Audit)-4.3, DGSTO-4 Government |15 03,2022 2661315 2661315 0.004440145 - - 2) Clim admitted under Government Due category
Due 3) The claim is admitted in full for Rs. 26,61,315/- under section
30
1) Verified with the Order passed in various years
138 | The Deputy Commissioner of Income Tax, Corporate Circle-1 Government |15 03,2022 38,32,03,185 3832,03,185 0639337196 - - 2) Clim admitted under Government Due category
Due 3) The claim is admitted in ful for R 38,32,03,185/- under section
30
1) Verified with the books of accounts and order
2) Claim admitted under Government Due category
3) Claim for the period 04/2020 - 01/2022 s admitted u/s 53(1)(a)
Government for Rs. 3,45,576/-
141 | Employees State Insurance Corporation o 23032022 362815 362815 0,000605321 - - 4) Interest claim for the period 01/2011 - 03/2020 i admitted u/s
S3(1)() for Rs. 10,040/-
5)claim for the period 01/2011 - 03/2020 s aditted u/s S3(1)() for
Rs. 7,199/-
1)Verified the claim with order and supporting documents.
200 [The Assistant Com: Government | 4 03.2022 680,991 7292526 0012166869 |- 66,11,535 611,535 2) Clim sdmitted under Government Dues
Due 3)Claimis admitted in full(including applicable interest) under
section S3(1)(f)for Rs. 6,80,991/-
1) Verified with the books of accounts and other supporting
. . documents
210 |Employees Provident Fund Commissioner "“:"'“"‘ 23.04.2022 10,34,28,89 4,18,09,251 0.069754664|  6,16,19,645 6,16,19,645 2) Claim admitted under Government Due category
e 3) The Claim admitted under section 53(1)(f)for Rs. 57,78,006/-
4) The Claim admitted under section 36(4)(a)i) for Rs. 3,60,31,245/,
1) The claim form was receved after finalisation of stakeholders lst.
Hence the party is requested to approach the Hon'ble NCLT for
obtaining necessary approvalfor modification of Stakeholders st
2) The liquidation proceeding has been initiated , no further cases
. i ! Government can be taken hence drop down the SCN and the reply letter given
Office of the Assistant Commissioner of GST & Central Excise 0.069285704 - -
23 [office of f o 4,158,168 4,15,28,168 (rough mallon 26/09/20
3) As per order Rs.4,11,43,719)- for ITC availed after & months, CIRP
cost for late fiing of GSTR-38 is . 36,376/~
4) Amount admitted u/s 53(1)(e) for Rs.7,826/- and ufs S3(1)(f) for
Rs. 4,15,20,342/-
Government
222 Due 6.26/64,5% 6.26,64,59 0.104549776 - The claim of Rs. 6,26,64,596 was received and fully
accepted as per sec 53(1)(f)
1) The claimis admitted u/s 36(4)(ali) for Rs.14,92,161/- and u/s
. i Government S3(1)()for Rs.20,42,888/-
Employees Provident Fund Commissioner - Bangalore 46,42,828.00 , 0005897885 11,07,779
223 |Employe: 9 Due 335009 2) The amount admitted u/s 36(4)(a)i) for Rs.14,92,161/- was paid
1 07.06.20238, 04.12.2023 on priority basis.




